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IN THE ZEHTRAL ADMINISTRATIVE TRIBUNAL,PRINCIFAL HINCH,
NEW DZLHT.

O,AdN0,2356 of 1991 Date of Decisions 13.5.93.
Madan Mohan ...........,-...........E‘.pplicant.

Ve rsus : 5

mion of India & others L.ecee..00..0R€5p0nden0ts,

CORAM ¢
Hon'ble Mr,Justic® SeK.Dhaon,Vice=CThairman,

Hon'ble Mr,S.R.Adice,Menbe r(A)

For the applicants Shri Anis Suhrawardy,Coursel,
For the respondentssShri R,L,Dawan,Counsel,

JUDGMENT(ORAL)
(By Hon'ble Mr,Tustice S.K.Dhaon, Vice~Chaiyman)

On 21.2,91 the retitioner addressed a i

!

representation to the General Manacer(P), Morthem g
4

Railwvay, Baroda House, New Delhi requesting tha* he

may be absorbed in maular Railway service and above .‘}

the fresh recruitment anyvhere in Northermn Railwav,

2. On 25,2.,91, the Assistant Controller of Sto
Northem Railway, Amritsar sent a communication to t
Deputy Controller of Stores, Northern Railway,
mentioning therein the fact that on 21.2.,91 the
retitioner had addresced an application to the General
Manacer(P), a copy submitts=d to him(Asstt.Contmller in
Stores). The Asstt,Controller of Stores forwarded the !

application in originsl to the Deputy Controller of

Stores with the remark;- 1

M eenver.eenclosed for kind information
and necessary disposal please,”

3. The only submission made is that the Dy,
Controller of Stores, Northern Railway, may be directed?

. i
to pass an appropriate order upon the said representat=

~icn of the petitioner.

4, In the Counter-affidavit filed on behalf of

the respondents, it is averred that the abovementioned
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representation along with the above mentioned
forwarding letter of the asstt.Controller of Stores
4id not reach the Deputy Controller of Stores,The
original communication of the Asstt.Controller of
Stores has been produced before us W have perused
the same and we are satisfied that Annexure-P2 to
this original application is a true opyv of the
communication sent on 25,2+91 to the Deputy Controller
of 3tores. Thus, there cannot be an escape from
conclusion that the petitioner had addressed a
repregentation on 21.2,91 to the General Manace r(P)
and the same had been forwarded by the Asstt.,Controller

of Stores on 25.2,91 to the Deputy Controller of Stores.

S5e In +he counter affidavit it has been, averred

that the petitioner had a bad past conduct and he
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entered the service of the Railwav earlier illegally. 1

a9
Be thatg it may, the Deputy Controller of Stores,

4

while considering the representation of the retitioner, %
. '%
shall take into acaunt all the facts and thereafter |

give a dedi sion, If he feels that the representation’ !
of thepetitioner should be rejected, he shall give |
reasons and communicate the same to the petitioner
within 2 period of two weeks from the date of passing
of his order, The Deputy Controller of Stores shali

pass a speaking order as expeditiously as possible.

6e With these observations, this application

is disposed of hut without anv order as %o costs.
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(SeR,ADIGE) , (S +KZDHAON)

MEMBER( A) VICE~CHATI RVAN L J)
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